
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY, THE ELEVENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR 

' --

[ 3418I

THE HONOURABLE THE CHTEF JUSTICE ALOK ARADHE
rHE HoNouReeLe snriUBrrcE J .REENT,AS RAo

PRESENT

WRIT APPEAL NO: 1042 OF 2024

wr* Appear under crause 15 0f the Letters pateflt preferred Against the order
dared.30-07-2024, Review rA.No.1 0f 2024 in wp,No. 24316 0f 2024. onthe fire of
the High Court.

Between:

Akula Shankaraiah, S/o. Late Venkati. Aoed abHi; M;;tffii'iifi;'i", peddapali Disrrictl out 62 vears, R/o Kakarlapalli

...AppELLANT/REVtEW pETtTtONER/RESpONDENT 
No.5

AND

1. Akula Srinivas. S/o. Late Gopal. Aged about 56 years Occ. Agriculture. R/o.Kakarrapari H/o. Manthani tihg.''rft il#ial." ceooapatti District (erstwh*eKarimnagar District)

... RESPONDENT/RESPONDENT/VVRIT PET]TIONER
2. The State of Telanoana., Rep by the principal Secretary, Revenue
^ p9na.rqn91t, .Secreiariat, Hy'oeiJoJ 

i i " '!v'|Hu' uc

J I ne Joint Colle_ctor, pedda[all. District.4' r he Revenue Divisionar office.r, Manthani Division, peddapa.fli District.5. The Tahsitdar, Manthani uJro jr.'itii jrp"ili' "o-"?,",

...RESPONDENTS/RESpONDENTS/RESPONDENT 
Nos.1 TO 4

IA NO: 10F 2024

Petition under section 151 cpc praying that in the circumstances stated
in the affidavit fired in support of the petition, the High court may be pleased to
suspend the order passed in Review r.A-No.1 0f 2024, dated 30.07.2024, which
confirmed the orders, dated 29.01 .2024
disposal of the main Writ Appeal.

in W.P.No.24316 of 20.19, pending



cc,unser ror the Apperra rt: sRlJS,tiXAI$5ifi:If::::: l::t 
t"-

counsel for the Responl'nt uo]rlstt;tfUmANDRA RAo 'NCtr

counset ror the Respondent Nos'2 t"?=si*Jft['R$H,tE"'o" KATRAM'

The Court made the following: JUDGMENT
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No.lo42of2 o24
JUD MENT: (Per the Hon'bte Sri Justtce J.Sreeniuas Roo)

This htra Court appeal is filed aggrieved by the order
dated 30.07.2O24 passed by the learned Single Judge in
Review I.A.No. t of 2Cl24 confirming the order dated
29.O1.2024 in W.p.No.243r6 of 20r9.

2. Heard Sri Jalli Kanakaiah, learned Senior Counsel
representing Sri Narender Jalli, learned counsel for the
appellant and Sri Muralidhar Reddy Katram, learned
Government pleader for Revenue, appearing on behalf of
respondent Nos.2 to 5. No representa on on behalf of
respondent No. l.

3. Brief facts of the cas€:

3. f Respondent No. I , who is ttre writ petitioner, is
claiming rights in respect of agricultural land to an extent of
Acs.2.34 guntas in Survey No.6l lrzB situated at Manthani
Village and Mandal, peddapalli District, through his father
who purchased the same through unregistered sale deed
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rlated lO.O(i. 1974. frorrr Madaraboina Pedda Sar rm riah and

the said unregistered sale deed was regulari,,ed by the then

Mandal Rr:r..enue Officer, Manthani on r.)7.(,6. .999 by

exercising the powers conferred under t. re Andhra

Pradesh/Te langana Rights in Land and Pattadar Pa';s Books

Act, I97I ROR Act', for brewity) and Patta dar Pzrss Book

and Title D,)ed were issued.

3.2 Aggri( \'ed by the said order, the appellirnt file,l appeal

before the l?evenue Divisional Officer, Marrthe ni and the

same was ;rllowed on I9.OB.2O 13. Aggrieve d b,, U Le same,

respondent No.l filed Revision Peution under liecijon 9 of

the ROR A<,t before the Joint Collector, Karirnna;qal and the

rewisional authority has remanded the mal ter to the

appellate authority through order date I )7.12.2013.

Thereafter. the Revenue Divisional C):Tice r-cum-Sub-

Divisional Magistrate, Manthani allowed the appeal on

2l.Ol.2Ol5. Aggrieved by the same, resporder t l;o.1 filed

Revision Petition before the Joint Collector, P,.:ddapalli

District ancl the Revisional Authority dismissed t he Revision

petition or: O4.O5.2019. Aggrieved by tlre ,;ai:l order,

respondent No.l filed W.P.No.243l6 of 2019 be ore this
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Court and the learned Single Judge of this Court allowed
the writ petition on 29.01 .2Ci24 on the ground tha.t rhe
appellant frled the statutory appeal after lapse of more than
l2Yz years and without considering the said fact, the
appellate authoritSr without giving any reasons allowed the
appeal on 21.01.2O15 and revisional authorit5r confirmed
the said order.

application i.e.,

Thereafter, the appellant frled

I.A.No.l of 2024, arrd the said

revl€w

revrew
application was dismisse d, on 3O.O7.2024.

above said orders, the appellant filed

Aggrieved by the

the present writ
appeal.

4. Submissioas of learned Senior Counsel for the
appellant:

4.1 Learned Senior Counsel contended that respondent
No.S, without following the mandatory procedure prescribed

under the ROR Act issued validation proceedings in favour
of respondent No. 1 on OZ -O6.L999 behind back of the
appellant and the unregistered sale deed 1O.06. 1974 was
not placed before tlle appellate authority, revisional
authority or before this Court. In absence of the same,

respondent No. 1 is not entifled to claim any rights over the
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subject proper ty. He further contended that ttre i .np r:gned

order passed cy the learned Single Judge, by settrng aside

the well considered order dated O4.O5.2O19 p:Lss< d l ry the

Joint Collector upholding the order dated :2 1 .O I '2O 15

passed by the Revenue Dirrisional Ofhcer, is con. trary tr:' law'

5. Submissions of learned Government Pleader for

Reveaue:

5.1 Learned Government Pleader for Revenue subrrril s that

the appellant and respondent No.1 are clairnin 3 ri-;htrs over

the subject property and several disputed quest:ions ol- facts

are involved ard the parties have to approach the c )ml)etent

Civil Court.

Analysis ofthe case:

6. Having <:onsidered the rival subrnissions marle ry the

respective partles and after perusal of the material avr'Lilable

on record, it reveals that respondent No.1 is cI:rimi ng rights

over the prop,rrty from his father who purchased ':he same

through unrellistered sale deed dated 10.O6.1!t74 wtrich is

said to have been executed by one Maratroin a Pedda

Sammaiah a r d the said unregistered sale d :ed was
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regularized by the revenue authorities exercising the powers
conferred under the ROR Act on O2.06.1999 and validation
proceedings were issued- pursuant to the same, name of
respondent No. 1 was mutated in the revenue records and
Pattadar pass Book and Title Deed were issued. Aggrieved
by the same, appeflant filed appeal before Revenue Divisonal
OIIicer, Manthani and the same was allowed on l9.Og.2Ol3.
Questioning the same, respondent No. 1 filed Revision
Petition under Section 9 of the ROR Act before the Joint
Collector, Karimnagar and the revisional authority has
remanded the matter to the appellate authoriqr by its order
dated O7. l2.2}l3 and the Revenue Diruisional Officer_cum_
Sub-Divisional Magistrate, Manthani allowed the appeal on
27 .O1 .2OlS. Aggrieved by the same, respondent No. 1 hled
Revision petition before the Joint Collector, peddapalli
District and the same was dismissed on O4.OS.2Ot9.

7' Aggrieved by the said order, respondent No.r filed
W.P,No.243l 6 of 2OI9 before this Court and the learned
Single Judge allowed the writ petition on the ground that
the appellate authorier allowed the appeal without assigning
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any reasons' though the appeal is f,rled after lapse of a long

period of 12 t'z leats

8. AdmittedlY, the appellant disPuting, th r: ' itle of
1S

to.06.1974

placed the

respondent 1\o'1 including the unregistered sale cee<l dated

r>n the ground that respondent No l tas not

said document before any authority' Vihether

respond.ent {o' 1 is enitled to claim title ove r tl re subject

property basing on the said document and wheth :r t he said

documentisgenuineornotaredisputedqrrestio'rscffacts

and neither the revenue authorities nor this (lour t is' having

authority to clecide the said disputed questiorts c I f' cts and

the parties ttave to approach the competent Cjvil ')or:rt' The

learned Sinllle Judge while allowing the writ petition ought

to have grz nted liberty to the apFiellant tc apprcach the

cornPetent

property.

Civil Court to ascertain his title over thtr subject

g. It is pertinent to mention here that tht: arpe.lant has

already frle'l suit in O'S'No'47 of 2Ol2 on ttre fi [e ' rf Senior

Civil Judg: , Manthani seeking perpetr-ral in u' ction in

respect of "cry same property against respot-rde rt ''lo' 1 and

others. \Vhen the appeilant is disputirtg he title of
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respondent No' 1 over the subject properry and claiming titleover the same, he <

declaration of titre over 

)ught to have filed suit seeking
.he subject propert5r.

.1O. For the foregoin

tiberf to raise ail the 

reasons' the appellant is granted

raw and to seek 
"oo."o"l-"1o,-.1 -**n 

are available under

court to ascertain nr" ottttt 
relief before the competent civil

is aggrieved. 
itle over the subject property, if so he

1 1. With the above said
disposed of. No costs.

modification, the writ appeal is

As a sequel, misc

shall stand closed. 
:ellaneous petitions, pending if any,

To

//TRUE COPYII

SD/- M. MANJ
DEPUTY REGIST R

SECT|ON O ICER
1 The Principal Secretarv. Revenue Department, Secretariat, Hyderabad, Stateof Telangana.

The Joint Collector. peddapall. District.
I he Revenue Divisionat Ofilcer,.Manthani Division, peddapalli District.The Tahsitdar, Manthani trlanOdf. i,JJr;;l;';i;:;# '
9* 99 to SRr NARENonn lAi_r, Aor5"ri""iopl'br
one cc to sR I r. RAMAc qry.qn,r nAo,Tirbirti i6 pucl
Iy...,."n:: ?S,F?* 

REVENUE, High C.L',t ioiiiiE'si"tu oirerangana, at
Tivo CD Copies
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HIGH COURT

DATED:1 1t0lgl2024

JUDGMENT

WA.No.1042 of 2024
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DISPOSING ()F THE WRIT APPEAL

WITHOUT CC)STS.
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